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GPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

CIVIL MISC. CONTEMPT PETITION NO,157 OF 2003
IN

-ORIGINAL SPPLICATION NO,177 OF 2002
ALLAHABAD THIS THE 21ST DAY OF APRIL,2004

HON'BLE MAJ GEN, K.K, SRIVASTAVA,MEMBER-p
HON'BLE MR. A. K. BHATNAGAR, MENB;R“J

Manoj Kumar Sharma,

S/o Sri Rgmesh Chandra Sharma,

R/o Surya Nagar, Chau Ki Basti,

Line Par, City & District-Moradabad,

........-..q..Applicant

( By Advocate Sri Raj Singh )

Versus

1o Sanjay Singh,
Senier Superintendent af Post Offices,
Maln Branch, hnr4dabsd.

26 _Jokhan Ram Bharti,
Asqlstpnt Superintendent of Past Offices,
(North) Sub~Oivision, Moradabad,

-;1.......,Raspandents

( 8y Advocate Shri g.i. Singh )

ORDER

HON'BLE MAJ GEN. K.K. SRIVASTAVA,MEMBER-A

This contempt petitien has been Piled for punishing
respandent no,2 for wilful dis-ochedience of the order of

this Tribunal dated 0700702003 passed in Bvo N°0177/020
-

By the order under reference respondent no,?2 was directed to

b




reinstate the spplicant on the post of Extra Departmental
Stamp Vendor (in short EDSVY) in Moradabad city post office
within 15 days from the date of communication of the order
of this Tribunal, It has further been directed in the said
*— Ocder : :

lebter thet the applicant shall be removed nnly by a
regulerly selected perscn or by the compassionate appointee

only on receipt of approval from Chief Post Master General

U.P. Lucknouw,

2, Aggriesved by nop=compliance of the order applicant
instituted this contempt petition on 05,09.2003, Natice ea

issuad to respendent no.2 eon 05,12,.2003,

3. Shri Radhgy Shyam appeared on behalf of respondents
and SUDmltted that the respandent ‘has passaed the order dated

23 03.4004 by uh;ch the appllcant has been eordered to be

PE"engaged. The iSUHSEl f’Dr‘ the Fespendent submitted that
Y&mﬂ o e

the camplianceﬂelonguith the annexure annexing the copy of

the order dated 23.03,2004 hag already been filad. Though

the same is not on record we have perused the same as the

copy of the seme was placed before us by the counsel for the

respondents, This fact is not disputed by thz applicant's

cgunsel. The submission made by the applicant's counsel

is that the applicant has heen subjected te harassment for

about gight monthsg,

4 . The learned counsel for the applicant further
submitted that this order could have well beé?assed
immediately a?tef the order of this Tribunal was served on
the responden£$:- We Pingd substance in the submission‘nf the
laarned counsel for the applicant and we hope that Senior

8uper intendent Post OPfices, Moradahad Ulll take due notice

of the same. Nou since the respondenta h j already passed
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the order for res-engsgement of the applicant, in our
opinion, the order of this Tribunal stands coemplied with,
=

No case of contempt is made out, Contempt petition igs

re jected, Notice is discharged.

Member -2 Member~A
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